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"MAY IT PLEASE THIS HON'BLE TRIBUNAL:

The humble answering-respondent most respectfully submit

this reply to the onginal apphcation as under:-

PARAWISE REPLY OF THE ORIGINAL APPLICATION

—

That the contents of para 1 of the original application need no reply.

<

2. That the contents of para 2 of the original application need no reply.
3. That the contents of para 3 of the original application need no reply,

4. That the contents of para 4 of the original application need no reply.

o

That the contents of para 5 of the original application need no reply.

‘mh!N‘“ ” ‘& aV 0. That the contents ol para 6 of the original apphication need no renly
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' Fhat the contents o) para 7 ot the original application need no reply.

B, T _ , »

- That the contents of para 8 of the original application need no reply.

{ " P :

L That the contents of para 9 of the original application need no reply.

LO. That the contents of para 10 of the original application need no reply

iI1. That the contents of para F1.1 of the original application does not
pertain to answering respondent, hence need no reply.

12, That the contents of para 11.2 of the original application are not
admitted i the manner stated by the applicant. Ttis submitted that
the Hindustan Zinc Limited (1ZL), Agucha has 02 nos. of activity
/plant consisting mining operation and beneficiation plant. As per
available oftice record, HZL has ixm)lomented mechanized mining
(mitially open cast followed by underground-presently] operation
and also provided water spraying system Jdedicated water tankers
for water sprinkling for dust suppression generated from  the

. Uh 7 T Joading/unloading activity wvehicular movement and other related
o ey * mining activity.
St gk
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cag om0 Further, in bencticiation plant HZL has provided poliution

z
fontrol measures viz. Wet Scrubber with Primary Crusher-Old and

secondary crusher and Bag lilters with primary Crusher-new tor
ahetment and control of possible particulate matter emission, With
respect to beneficiation plant, HZ1, has also provided water spraying
system, mechanzed sweeping machmes, concrete road mside Plant

premises and storage hin for storage of crusher ore tine

3. That the contents of para 11.3 of the original application are not

admitted in the manner stated by the appheant and are denied

A That the contents of para 111 of the ongimal appheation are not

admitted in the manner stated by the applicant. 1tis submitted that
the waste water generated in beneficiation plant is recveled back in

the process through tailing dam. To address the possible sceepage
2\
problems trom the tatling dam, toe drams, lined collections sumps
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. ; of tailing
and pumping arrangements are prowded at downstream

dam to channelize seepage back into beneficiation plant.

It is further submitted that RSPCB has conducted ambient
air quality monitoring and piezometric well water quality monitoring
from time to time. As per the comparative statements ambient air
quality parameters were found within the prescribed norms. Water
quality of piezometric well with respect to BIS -10500:2012 ,drinking
water standards (second revision)permissible limit in absence of
alternate source, toxic substances viz. Total Chromium, Nickel, Lead,
cadmium etc. were analyzed and found as Not traceable. Other
general parameters were also found within prescribed limit except
iron, Total Hardness, Sulphate and Chloride. For the exceeding value
of iron ,Total Hardness, Sulphate and Chloride RSPCB has already
sought mitigation ;adm form HZL, the HZL has submitted its
clmﬁeaﬂw supported with NEERI interpretation report.

f the original application does not
» hence need no reply.
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Phat the contents of para 11.9 of the original application are need no
reply.
20. That the contents of para 11.10 of the original application are need

no reply.

21. That the contents of para 11.11 of the original application are need

no reply.

22. That the contents of para 11.12 of the original application are need

no reply.

Praver T

It is, therefore, most humbly prayed that in view of
submission mentioned herein above the reply on behall of
respondent no. 3 Rajasthan State Pollution Control Board may
kindly be taken on record and the original application be dismissed

with cost.
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AFFIDAVIT IN SUPPORT OF DOCUMENTS

1, Mahaveer Mchta S/o Shri S.S. Mehta, aged 57 vears, at
present working as Regional Officer, Rajasthan State Pollution
Control Board, Bh ‘
under: -

1) That | am Officer
Hence, being
facts and cire

‘That the do

 do hereby take oath and state as

he answering-respondents.

well conversant with the



